| vshort‘tit.]e 1. (1) This Act may be called the Representatlon of the Peop1e
. ‘mencement, (Fourth Amendment) Act, 1956.

’Amendment 2. In sub-sechon (1) of section 24 of the Representation” of the »

| AMENDMENT) ACT, 1956
A - Acr No 72 OF 1956
An Act further to amend the Representauon of the People Act,
' I950 .
. [15th December, 1956]

BE it enacted by Parhament in the Seventh Year of the Republlc
of India as follows:—

and com-

(2) It shall be deemed to have come into force on the 8th day of
November 1956.

gi section: People Act, 1950, for the words, letters and figures “the 1st day of 43 of 1950, -
November, 1956”, the words, 1etters and figures “the 16th day -of g
- December, 1956” shall be substituted and shall be deemed always to
have been substituted. ' v
" Repeal of 3. The Representation of the People (Amendment) Ordmance,

Qrdinance, 1956 is hereby repealed.- 9 of 1956,
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